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[MR. SPEAKER in the Chair]

The Lok Sabha met at Eleven of the

Clock.
ORAL ANSWERS TO QUESTIONS
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Setting up of Manpower Export Corpora-
tion.

+
*329. SHRI S. M. KRISHNA:
SHRI SUBHAS YADAV:

Will the Minister of LABOUR be
pleased to state:

- (a) whether there is any proposal under
consideration of Government to set up a
Manpower Export Corporation for the ex-
port of manpower to foreign countries;

(b) main features of the proposal; and

(c¢) the time by which it will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR_
MAVIR): (a) No, Sir. :

(b) and (c). Do not arise.

SHRI S. M. KRISHNA: The fact has
been acknowledged by not one survey but
by various surveys made that India has a
reservoir of technological talent which can
be used gainfully in other countries, most
particularly, West Asia and Africa which
have set up highly sophisticated industrial
plants as well as power and tele-communi-
cation plants . In order to tap the poten-
tial that is there in such a great measure
outside our own country for our man-
power and for our technological power
over and above what we can use within our
own country, what is the agency the Gov-
ernment have in mind to identify those
areas, to identify their requirements and
then trying our own personnel to fit into
that category of requirements? Is there

any agency?
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THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD: 1t is true
that we have a reservoir of talents and
skilled persons in the country and they
can be gainfully employed in foreign
countries where there is.a demand for it.
At present the Government are trying to
control and regulate it through adminis-
trative orders which have now been set
aside by the Supreme Court. Therefore,
the Government propose to bring an emi-
gration Bill in which we would like to
rely more on the regulatory powers for
the various reasons that the foreign mar-
kets are sensitive and there is a great
competition from other countries also
of the world along with India, for sending
their own manpower. Therefore, it is a
question of "assessing the advantages and
disadvantages of the regulatory powers and
a manpower corporation. At Present,
Maharashtra, Orissa, Kerala and Tamil
Nadu have got their own manpower cor-
porations. We propose to strengthen them
and help them by the proposed legislation
that we want to bring in the House and
having the power of regulation in that.

SHRI S. M. KRISHNA: 1Is it not a
fact that the Centre had set up a 12-mem-
ber Working Group sometime early this
year to conduct an overall study of the
trends in the overseas markets with parti-
cular reference to the present job require-
ments and further employment opportuni-
ties and potentials in the Middle-East? Is
it also a fact that the Government of
India have a crash programme up their
sleeves in order to further give a thrust
to this particular problem?

Sir, the Minister said that various States
have these Man power Corporations. All
of us know that there is a severe limita-
tion imposed on the State Manpower Ex-
port Corporations. Now, T would like to
impress on the Government, particularly,
on the hon. Minister, the desirability of
creating an agency at the national level,
so that some of the spurious agencies
" which crop up every now and then and
which provides dubious technical man-
power to outside the country .thereby
bringing a bad name to this country can
be stopped.
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SHRI BHAGWAT JHA AZAD: Sir,
it is true that we have constituted a Work-
ing Group on overseas employment.

MR. SPEAKER: You did not answei
whether you were impressed upon or not.

SHRI BHAGWAT JHA AZAD: I
have been very much impressed. I wan-
ted to say that at the end after giving my
justification why I was impressed. Sir,
this Working Group which the hon. Mem-
ber mentioned—he has got the correct in-
formation that we have got the Working
Group—is under the chairmanship of the
Labour Secretary to review the extent of
Indian participation in the overseas job
markets from time to time and to identify
the sectors inhibiting the increase in the
level of participation and to suggest reme-
dial measures as also to suggest the me-
thods for productive channelisation of the
immigrants’ remittances and to locate the
employment avenues for rehabilitation of
the emigrants returning from abroad for
the effective utilisation of their skill +and
experience.

1t is true. But. how we propose to have
it is an important point. Our men power
required outside needs reorientation as
also some training for some time. They
are both skilled and unskilled. We want
skilled workers and want to tarin them to
suit the foreign markets. Therefore, the
hon. Member is right in saying that it i8
necessary. We have proposed this and
the Cabinet has approved of this. In the
Ministrv we would have three program-
mes—(1) we will have the planning side;
(2) we will try to see how we can have
reorientation of those who are requiréd
outside according to their capabilities and
certify them also and (3) after having the
regulatory power, besides the agencies that
are in four States have the Manpower Cor-
porations, there may also be private agen-
cies some of which have got mnotoreity
and we want to punish them all. That is
why we want to have the regulatory
powers under the proposed legislation.

That is how we propose to deal with
the problems at present.
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“Another proposal to set up a Man-
power Corporation in the private sector
at the Central level to assist Indian job-
seekers in obtaining jobs abroad is also
under active consideration of the Gov-
ernment. These proposals aim  at
bringing the activities of unscrupulous
recruiting agenices under an effective
regulatory control.”

faaor dawem #1 fooie # faar
gat 2w —
“It is under the active consideration

of the Labour Department to set up a
Man-Power Export Corporation.”

He now said ‘no, no’.
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DR. KARAN SINGH: Sir, it is a
good thing that Government is thinking in
terms of trying to regulate the export of
manpower but, Sir, when people go abroad
they also learn certain new skills and

capabilities and ultimately they return
back to the country. It is not a simple
export. So, in  their whole planning
process is the Government also consider-
ing how these people when they return
back to the country their additional capa-
bilities and skills can be utilised for
national development? ’

SHRI BHAGWAT JHA AZAD: Sir,
one of the three important references made
to the Working Group  which we have
constituted is to locate employment ave-
nues for the rehabilitation of migrants re-
turning from abroad for the effective
utilisation of their skills and experience
which they had gained in foreign coun-

tries.
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Pension and other Amenities for Agricul-
tural Workers

*331. SHRI CHITTA MAHATA:
‘Will the Minister of LABOUR be pleased

to state:

(a) whether it is a fact that Govern-
ment propose to give pemsion and other





